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HARYANA GOVERI\MErrIT

SOCIAL ruSTICEAND EMPOWERNMNT DE?ARTMENT

Notlfication

The lgth Iune,2009

No- s.o. 541cjL. 56n0[i .F,32n0(D.-In exercise of rhe powers conferred
by sub-section (l) rerid:with sub-section (2) of section 32 of the Maintenance and
welfare of Parents and senior citizens Acr zwT (central Act 56 of 2007), the
Governor of Haryanahereby makes the fo[owing rules; regulatingihemaintenance
and welfare of parents and senior citizens namgly i:_ , , :

CHAPTER I
'' :"':r I 

iretiminary' "' . 
'

1' (1) These rules may be qalled the Haryana, Maintenance of parents
and Senior Citizens Rules. 2009.

(2) They shall come into force on the date of rhEir notification in the
Official Gazette.

2. (1) In these rulas, unless the cggtext otherwise requires,-
(a) "Act]' meqs.the M4i$tenance and Welfare of parents and

Senior Citizens Act,2fs l (56 of 2ffi2);

O) "Application,, means an applicafion made to a Tribunal
under Section 5;

(c) 'tslood relations,'in the context of a male and a female
inmate, mean father-daughter, mother-son and brother_sister
(not cousins);

(d) "conciliation officer" means any person or representative
of an organization referred to in explanation to
sub-section (r) of section 5 or the Maintenance officer
dqignated by the State Government under sub_section (l)
of section 18 or any other person nominatedby the Tribunal
for this purpose;

(e) "Disfict Magislrate and collector" includes Additional
District Magisftnls of the District:

(f) 'Form" means a form appended to these rules;
(g) "Inmate" in reration to an old age home, means a senior

citizen duly admitted to reside in such a home;

(h) 'Maintenance officer" means District Sociar werfare off,rcer
of the District or any other officer equivalent to District
Social welfare officer designated by the state Governmenr;
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(i) "Opposite party" means the party against whom an

application for maintenance has b.:en filed under seciion 4;

(i) "Organization" means an association registered under the

Societies Registration Act, 1860 (21 of 1360) or any other
law for time being in force;

(k) "Presiding Officer" means an officer appointed to preside

over a Maintenance Tribunal referred to under
sub-section (2) of section 7 or an Appellate Tribunal under

sub-section(2i of section 15;

(l) 'Schedule" means a Sctredule appended to these rules;

(m) "section' means a section of the Aci;

(n) "State Government" means the Government of the State of
Haryana.

(o) "Sub-Divisional Magistrate" includes Additional Sub-;

Divisional Magistrate of the Sub-Division;

(2) Words and expressions used in these rules but not defined'shall

have the same meanings respectively assigned to them in the Act.

CI{APTERII :

' Procedure for Maintenance Tribunal and Conciliation Offrcers

3. (1) Each Tribunal shall consist of three (3) members, one of them shall

be official member not below the rank of Sub-Dvisional Magistrate who shall be

the Chairperson. The two non official members shall be nominated by the Deputy

Cornmissioner and shall be approved and notified by the State Govern'nent from

amongst the following :-
(i) one person from the reputed non governmental organization,

registered under the Societies Registration Act, 1860 (21 of
1860) in the District working for the welfare of senior

citizens; and

(ii) one person who is a social worker of repute, who has been

directly engaged in welfare of senior citizens;

or

a reputed advocate from the district, who has worked in the

social welfare sector.

(2) The tenure of non-official members of the Tribunal shall be three

years.

(3) A non official mernber of the Triburtal shall be eligible for
appointment for a rnaximum of two terms.

(4) A non-official member may tesign at any time by giving one

month'snoticeinwriting. ' "':::

Constitution of
Maintenance
Tribunal-
Section 7.
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(5) The members of the Tribunal shall be paid, such travelling crlr

rneeting allowance or honorarium or remuneraticn as the State Govei-nmeni mi y
decide from time to time, but &is remuneration shall not be ieis than Rs- 500/- pr
sitting.

4. (l) The Tribunal shall hold its meeting at the place/tirne fixed by t! e
Chairperson.

(2) Office of the Tribunal shall be the office of its Cchairperson.

(3) Any decision taken by Chairperson, in an.emergent situaticrr,
when the Tribunal is not sitting, shall require ratification by rhe Tribunal in fr.s

next sitting.

(4) The Tribunai shall take inio account the age, physical and menLiri
health background, economic status of the applicant and the.children or relatire
from whom the relief is sought before making an order under the.Act

(5) In case of difference of opinion amongst the members, the malcrty
decision shall prevail.

5, (1) Every Tribunal shall prepare a panel of persons suitable for
appointment as Conciliation Officer under sub-section (O of section 6, whirh
shall include the Maintenance Officers designated.under. section 18. ;

(2) Persons refen'ed to under sub-rule (l), other than Maintenanre
Officers designated under section 18, shaii be chosen subject to fuifiiling tie
following conditions, namely:-

(a) he should be associated with an organisation which i s
working for the welfare of senior sitizens and/or wealer
sections, or in the area of education. health, povertl'-
aileviation, women's empowerment, social welfare, rurll
development or related fields, for at least two years with r n
unblemished record of service;

6) he should be a senior office-bearer of the organisation; ar'd

(c) he should possess good knowledge of law:

Provided that a person who is not associated r:vith r n
organisation of the kind mentioned above, may also be includrd
in the panel mentioned in sub-rule (1) subject to fulfilling the
following conditions, namely: -(i) he must have a good and unblemished record of pub! c

service in one or more of the areas menlioned i n

clause (a); and

(ii) he should possess good knowledge of law.

(3) The Tribunal shatl publish the panel mentioned in sub-rule(l) t--rr

general information at least twice every year on lst January and lst Jrl y
respectively, and every time any change is effected therein.
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(4) Panel will be valid for two years.

(5) conciliation officer will be paid an honorarium per case senled
by him, as may be fixed by the state Government from time to time, but not less
than Rs.1000/- per case.

6. (l) An application for maintenance under secrion 4 shall be made in
Forrn A, to which a court fee samp of rupees five shall be affixed in the manner iaid
down in clauses (a) and (b) oisub-section (l) of section 5.

(2) On receipt of an application,under sub:rule (l), the presiding Offrcer
shall cause -

(a) its essential details to be entered in a Register of Maintenance
Claim Cases, to be maintained in such form as the State
Govemment may direct; and .:

(b) its acknowledgement in Form B to be given, notwithsa;ding
anything coatained in de T tc the appiicant cr his aurhorisid
representative in case of.hand delivery, and its despatch by

. : post in other cases and the acknowledgement shall specify,
inter- &lia, the registration number of the application.

(3) Where a Tribunal takes cognizance of a maintenance claim, suo
motu, thePresiding officer shali, after ascertaining facts, gei Form A compieted as
accurately as possible, through the staff of the Tribunal, and shall, as far as possible,
get it authenticated by the concerned senior citizen or parcnt, or any person or
organisation authorised by him and shall cause the same to be registered in
accordance with clause (a) of sub-rule(.2) above.

7. (l) On receipt of an application under sub-section ( I ) of section 5, the
Tnbunal shall satisfy itself that- , ' l

(b) the opposite party has, prima facie, an obligation to maintain
the applicant in terms of section 4.

' (2) In case where the Tribunal finds any lacunae in the application, it
may direct the applicant to rectify such lacunae within a reasonable time limit.

8. (l) Once the Tribunal is satisfied on the points mentioned in
sub-ruie(l) of rule 7, it shall cause to be issued to each person against whom an
application for maintenance has been filed, a notice in Form c directing them to
shorv cause why the application should not be granted, along with a copy of the
application and its enclosures. jn the following manner : -

{a) by hand delivery (Dasti) through the applicant if he so
desires, else through a process server; or

(b) by registered post with acknowledgement due.
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(2) The notice shall require the opposite parry to appear in person' on

the date tg,be,specified in the notice and to show cause, in writin$, as to why the

application sirould not be granted and shalll also inform that, in case he fails to

iespond to it,,the Tribrrna'l shall proceed'€X:plrte.J I :

'j ' ,': (3) simultaneously with rhe issue of notiQQ under sub-rules (l) and (2),

the applicant (s) shall also be infbrmed of lhe datq mentioned in sub-rule (2), by a

notice issued in Form D. : ' ,, j.

:: .; $) Th" provisions of |der v of the Codeof Civil Procedure' 1908'

shall apply, *iutatis rnutandts, for thg purpose of seryice of notice under sub-rules

(2) and (3). '

'.
9. In case, despite service of notice, thC opposite party fails to show cause hocedwe in case

in response to a notice, the Tribunai shall proceed ex parte, by taking evidence sf of non-

the applicant and qakilg such other rnqury as it deems fit,.ano siruttlass an order lfi:rT:ff.tt
disposing of tlre application. pa*y. Section 4.

10.' 'In case; on the date fixed in the notice issued under rule 8, the opposite hocedure, in case

pafiy appears and accepts his liability tc maintain-the anglfalt, and the'Yt :i"fJ"tf;:""1
parties arrivE at a murually agreed settlement, the Tribunal shall pass an order 

^latz<ii.-accordingly.

Ll. (l) An application by the opposite party, under the proviso to p166gflu1s fs1

sub-section (5) of section 5 to irnplead any other child or relative of the applicant impleading

shall be filed on the first date olhearing as specified in the hotice issued under :}'rti"r"".-
sub-rule (2) ofrule 8: section 5.

' ' ' it at a later stage.

(2) Onreceipt of an application under sub-rule (1), the Tribunal shall,

ifit'isprinwfaciesafisfied,afterhearingtheparties'aboutthereasonablenessof
, such application, issue.notice to such other chitd or relative to show cause why

they should not be impleaded as a party, and shall after giving them an opportunity

of being heard, pass an order regarding their impleadment or otherwise-

(3)Irrcase.theTribunalpassesanorderofimpleadmentunder
su6-rule (2);it shall eause a notice to be issued to such impleaded party in Form C

in accordanee with rule 8-

lZ. (l) In case, on the date fixed inthe,notice issued under rule 8, the Reference to

opposite party appears and shows cause against the maintenance claim' the Tri$un4l conciliation

shall seek the opinion of both the parties as to whether they would like the mat-t:r fftil 
section 5'

' to be referred to a Ccnciliation Officer and if they express their willingness in this

behalf. the Tribunal shall ask them whether they would liks the matter to be referred

to a person included in the panel prepared under rule 5 or to any othel person

acceptable to both Parties.
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(2) If both the parties agree on any persQn' whether.included in the

panel under-rut" s o, otheiwise, tlie Tribunal shatt appoint such person as the

conciliation officer in the case , and shall refer the matter to him, through a lettef

inFormE.requestrngthbConciliationofficertotryandworkout.asettlemgnt
acceptabletobothparties,withinaperiodnotexceedingonemonthfromthedate
of receipt of the reference.

(3) The reference in Form E shall be accompanied with copies of the

application and replies of the opposite party thereto'

13. ( 1) Upcn receipt of a reference under rule { 12)' the Conciliation Cffi cer

shallholdmeetingswiththetwopartiesasnecessary'andshalltrytoworkouta
settlement acceptable ,o Uo* the parties' within a period of bne month from the

date ofreceiPt ofthe reference'

(2) If the Conciliation Officer succeeds in working out a settlement

acceptable to'both ihe parties, he shalldraw up a memorandry { t"UI*",i:T
form F, get it signed blboth parties, and forwand it with a report in Forrn G' along-

withallrecord,ottnecasere"eivedfromtheTribunal'backtotheTribunalwithin
;;#;;; month from the receipt of the reference'

I (3) If the conciliation officer is unable to arrive-at a settlement within

one rronth'of receipt of a reference under rule (12), he shall *t"*-'h* papers

received from the Tribuial along with a report in the Form H, showing efforts made

;;;d nUo,r, 
" 

settlem"-ni ani *t" polni* of difference between the two parties

which could not be reconciled'

14. ( 1) In case, the Tribunal receives a report from the Conciliation Officer

undersub-rulei2)ofrulet3,alongwithamemorandumofsefflement'itshallgive
notice to both parties io upp"^, itor" ir on a date to be specified in the notice'

and confimr the settlement'

(2) In case on the date specified in the notice- as above' the parties

appear before tn" r.it*ut and con{irm the settlement,,Tt]"1:t^before the

conciliation orticer, iie iribunal shall pass a final order as agreed in such

settlement-

15. (1) In case -
'(i) the applicant(s) and'the opposite parties do::j agree fcrr

reference of their dispute to a Conciliation Officer as per

rule 12 ; or

(ii) the Conciliatizon Officer appointed under rule 12 sends a

repon under sub-rule (3) of rule 13' conveying inabiliry to

work out a settlement acceptable to both the parties; or

(iii) no report is received from a Conciliation Officer within the

stipulated time-limit of one rnonth; or
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(iv) in response to the notice issued under sub-rule (l) o1 rule

l4,one or bc'th rhe parties decline to confirm the settlsnent

worked out by the Conciliation Officer'

the Tribunal shall give to both the parties an opportunity of leading eviderc e in

,rlppo" tf ,n"i, ,erletdve claims, unO tttutt' aft-Li a summary inquiry as pror*ded

irrsubsection(1)gfsectionS'passsuchorderasitdeemsfit.TheTribunalernay
take evidence by way of an affidavit'

(2) In case a regular enquiry is requirccl' the Tribunal may give *quai

opportunides so borh tU" p"urti"r toi teaAi:r* ividence in support of rheir c'.:.ms'

A1 such evidence in suci proce"aings shall be taken in the presence of the children

or relative/relatiues against whom an-order for payment of maintenance is requ sted

;;;;rh;;;;;."oiJg. .;uu be recorded in theiame manner lt tuv-i': specified

l;; ;;";, cases. T-he Tribunat may take evidence by way of an affidavit.

(3) An order passed under rule 9'.rule l0 or under sub-rule (1) #ove

shall be a speaking o* lp"u*g out rhe facts of the case a$ ascerrained b1" the

Tribrmal, and the reasons for the order'

(4) While passing an order under sub+ule (1)' directing the opprsite

party to puy maint"n"n." toio applicant' the Tribunal shall take the folloxing

into consideration:

(a) amount needed by t!? applicant t" T:.o 
fri1,UTic.3eOs'

. especiatly food, clothing' accommodation and healttcare;

(b) income of the oPPosite PartY;

(c) value ol and actual and potential income from the prol€rty'

if any, of the applicant which the opposite party v*:uid

inherit and/or is in possession of; and

(d) Tribunal, if required' at any stage may ask thelvlainteii'mce,- 
:"Tr ":;#JJffi::fffi:;: 

*u verifv the incone bv

i5) A copy of every order passed' whether final or interim' cn an

application, shall be given to &e applicantG) and the opposite party ortheir

representatives, in person, or shall Ueient to them through a process serverur by

registered Post.

16. The maximum rnaintenance allowance which a Tribunal may ordrn the

opposite party to pay shall, subject to a maximum of ten thousand rupees per

month, be fixed in such a manneithat ir does not exceed the monthly incomef rom

all sources of the opposit" pu'ty, divided by the number of persons in his firrnily

counting the applicant or'uppti"u"ts also among the opposite party's frnily

members.

Maximum
maintenance
allowance.
Section 9.
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. , CHAPTERIII

Procedure of Appellate Tribunal

17. The Appellate Tribunal shall consist of three members. The Appellate
Tribunal shall be presided over by the District Magistrate of the District or any

officer as rnay be nominaled by the State Govemment not blow the rank of District

Magistrate. The non -official members shall be nominated from the following

Category :-
(i) a social workel or represbntative from Non-Governmental

Organization working forthg welfare of seniorcitizens: and

' (ii) an advocate who has wolked in the field of social welfare'

18. An appeal under sub-section (l) of section i6 shall be filed before the

Appetlate Tribun-al in Form f, and shall be accompanied by a copy of the impugned

order of the Maintenance Tribunal..

19. On receipt of an appeal, the Appellate Tribunil''shall register it in a
regis.er to be maintained for the purpose in such forrn as the State Government

may direct, and shall, after registering such appeal, give a4 acknowledgement to
the appellant, specifying the appeal number antl the next dare of hearing, in

FromJ.

20. (l) On receipt of an appeal, the Appellate Tribunal shall, after

registering, the gase and aSsigning an appeal nUmb.er,.cause,iiotice to be served

upon the respondent under its seal and signature in Form K.

(2) The notice under sub.rule (1) shail be issued through registered

post with acknowledgement due, or tfuough a process server.

: (3) The provisions of Order V of the Civil Procedure Code shall apply

mutatis rnutandis for the prrposes of service ofnotice issued under sub-rule il)'
CHAPTERIv

scheme for managemerat of old age homes established under section 19

21. All old age hornes in the State being run by the State Government or

by Non-Governmental Organizations with the help of any Govemment grant shall

be liable to aLcommodate such senior citizens who seek help under the Act before

the Tribunal if so ordered by the Tribunal. The facilities shall be provided to these

senior citizens on the same terms and conditions as are applicable to the other

inmates in these homes. All the Tribunals'shall haVe the authority to refer the

applicants to thes€ homes keeping in view their ecolomic status.

22. (l) Old age hornes established under secticn 19 shall be run in
accordance with the following norms and standards :-

(A) The home shall have physical facilities and shall be run in
accordance with the operatronal norms as laid down in the Schedule.

(B) Inmates of the home shall be selected in accordance with the following
procedure:-

Constitution of
,A.ppelIaie'
Tribunal:r
Section 15.

Form of appeal.
Sectiou 16-

Registration'and
acknorvledgemeat
of appeal-,
Section 16-

: '..!:

Notice' of
hearinF to ' '

respondbnt.
Section i6.

..'.'..|.

Old age home.
Section 19.

Scheme for
management of
old age homes
for indigent
senior citizens,
Section i9.
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applications shall beinvited at appropriate intervals' but at

least onee each year, t'o* l"Aig"nt seniorcirizens' as defined

in uo,lon tg oi ttre Act' desiious of living in the home;

incasethenumberofeligibleapplicantsonanyoccasionis
more than ttre numuer ii places available in-a home for

;d*J;;, sJection of iomates will be madein the following

manner:-
(i) the more indigent and needy will be given preterence

over the less indigent aPPlicants;

(ii) other things being equal' older senior citizens will
'^' 

;; given p:reference over the less old;

(iii) other things being equal' female' applicants will be
--' 

giuen pr"fo"tt"" over male applicants;

(iv) 
H,niilyffiK':m,"ffi';;ifi:Htr'lfH
District ivlagisn-ate or other competent authority'

designated by him for the purpose' is satisfied that

the senior citi'"n i' not in u nosrtionp.rryke a formal

apircntion' but is badly in need of shelter'

(C) While considering applicatiols o'r cases for admission' no'distinction

shall be made on the basis of religion or caste'

(D) The home shall provide sep:rate 
lodsing 

for men and women inmates'

unless a male and a female inmut! aie either blood relations or a

married couPle '

@) Day-to-day affairs of the 
91d- 

age home shall be 
'managed 

by a

vtu.,ug"*Jni;;;il" *ntcn stratt be constituted in accordance

with orders and guidelines issued by the State Govemrnent from

time to time' such that inmates u'" ul'o suitably represented on the

Committee" :

pl t** *u"*-ent may issue detailed guidelineilorders from time

to,dme for admission irir;;;;;u!;*""1ot ota ugJnomes in accordance with

;;;;*t ""d 
standards as laid down in sub+ule (l)'

CHAruERV

Duties and powersof the District Magistrate

23.(|)TheDistrictMagistrateshal}performthedutiesandexercisetheDutiesandpower:.
powers mentioned io uui-r.rf", tI) una tll ,o uJtolns-ure that the provisions * th" 

il#:t:"li:,
Act are property "u"'"Jo* 

in his district' section 19 and 2i

(2) It shall be ttre duty of the District Magistrate to -

(t ensure that tife and property of senior citizens of the district

are protected and they t" aUte to live with security and

dignitY;

(ai

(b)
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(ii) oversee and monitor the work of Maintenance Tribunals

and Maintenance Officers of the district with a view to

ensuring timely and fair disposal of applications for

(iii) oversee and monitor the working of old age homes in the

district so'as to ensure that thcy conform to the standards

laid down in these rules' and any other guidelines and orders

of the State Government;

(iv) ensure regular and wide publicity of &e provisions of the

Act, and central and state Government's prognmmes for

the welfare of senior citizens;

(v) encourage and coordinate with panchayats' municipalities'

Nehru yiwa Kendras, educational institutions and especialiy

their National Service.Scheme Units' organlzatlons'

specialists' experts, activists' etc' working in the district so

that their resources and effofcs are effectively pooled for the

welfare of senior citizens of the district;

(vi) ensure provision of timely assistance 
-and 

relief to senior

crtizens in the event of natural calarnities and other

emergences;

(vii) ensure periodic sensitization of officers of various

departmentsandlocalbodiesconcernedwithwelfareof
senior citizens" towards the needs of such citizens' and the

duty of the officers towards the latter;

(viii) review tle progress of investigation and trial of cases

relating to senior citizens in the district' except in cities

having a Police commissionerl

(ix) ensure that adequate number of prescribed-application forms

formaintenanceareavailableinofficesofcommoncontact
for citizens like Panchayats' Post Offices' Block

Developmentoffices;:Tahsilofftces,Collectorate,Police
Stations, etc';

(x)promoteestablishmentofdedicatedHelp|inesforsenior
crtizens at district headquarters' to begin with; and

(xi) perform such other functions as the State Govelnment may'

by order' assign to the District Magistrate in this behalf'

from time to time"

(3)withaviewtoperformingthedutiesmentionedinsub-rule(2)'the
DistrictMagistrateshallbecompetenttoissuesuchdirections'notinconsistent
with the Acl these rules, and general guidelines of the state Government, as may
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be necessary, to a!!y concerned government or statutory agenc'y or body working

in the district, and especially to the following:

(a) offtcers of the State Government in the Police; Health and

Publicity Departments, and the Department dealing with

welfare of senior citizens;

(b) maintenance Tribunals and Conciliatron Officers;

(c) panchayats and municipalities; and

(d) educational institutions.

(4) ln order to implementthe provisions of the Act, Distnct Magistrate

or an officer designated by the District Magistrate not below the ra4k of Sub-

Divisional Magistrate, shall have the power to refer fhe casti of a senior citizen who

may be considered "indigent" under the provisions of section 19, to the Tribunal'

(5) In case of a dangef to lif€ or property of a senior citizen; ir shall be

the duty of the DistrictMagisaate or an offrcer subordinate to him duly authorized

to protect the life and property of such senior citizen.

(6) In case a senior citizen requires protection or is destitute it shall be

the duty of the District Magistrate or the officel subordinate to him duly authorized

to prolnid" shelter in an oid age home being run by the State Golernment or Non

Governmental Organization.

(7) The District Magistrate or an officer subordinate to him shall also

make suitable aratrgements for medical Care for abandoned and indigent senior

citizen in case of emergencY

(8) A senior citizen shall be considered "indigent'r under section 19 if
his monthly income is less than Rs. l50O/--

CHAPTERVT

Protection oflife and property ofsenior citizens

24. Anacrion plan under section 22 (Z) shall be notified by,the,s-tate

Governrnent within a period of six months from the date of publication of these

rules in the Official Gazette and may be revised from time to time'

C}IAPTERVII

STATE COUNCIL AND DISTRICT COMMITTEES OF SEMOR
CITIZENS

25. (1) The State Governrnent may, by order, establish a State Council of

Senior Citizens to advise the State Government on effective implementation of the

Act and to perform such other functions in relation to senior citizens as the State

Government may sPecifY. '

393

Action pian for
the protection of
life and property
of senior
citizens. Section
)7

State Council of
Senior Citizens
Section 32(2).
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(2) The State Council shall consist of the following members'

19,20w
394

namelY:-

(i) Minister Social Welfare : Chairman, ex-officio

(ii) SecretariesofDepartmentsofSocial 
: Members'ex-officio

" 
Jostic" andEmpowerment' Secretaries'

ff"uf tn, Home'-Publicity' Publig Reladons'

;il;;r General of Police and Legal 
-

Remembrancer and other subjects of

concern to the senior citizens

(iii) Three specialists and activists in the : Members

field of welfare of senior citizens' to

be nominated by the State Goveinment

fiv) Three of eminent senior citizens to be : Members

'^'' no**rcd bY the State Government

(v) Director inclrarge of Senior Citizen's ' Y#t[;:e$etlrv'
Welfare in the State

(3) The State Council shall meet at least once in six months'

(4) Tenure of the members of the State Council' other than ex---officio

nnembers, rules of proceoor" oii" councrl and other ancillary matters shnll be for

a Period of two Years'

District 26' ( l)The Stlte C1^v^e;nrnent may' by order' establish a District Committee

Committee of of senior citizens fo, "o"ft-iitt'i"i 
io "atit" 

in effective and coordinated

Senior Citrzers. implementation of the g"t ut *rJairrict t"uel' and to perform such other functions

section 3z(2), in ielation to senior citizens ", 
,rt"?roi.t level, as the State Government may

sPecifY'

(2) The District Comminee shall meet once every quarrer

(3)CompositionoftheDistrictCommittee"tenureofmembers(other

than ex-officio members)' *i"""i F*:': *"':fer 
ancillarv matters shall be

such as the State Government may' bY order' spectty'
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FORM A

fSeerule6(1)ann(3)]
Application for maintenance under section 5 (1) (s) and (h) of the Aet

Sub- Division :._........:...........

District........;

l. Name of the applicant :

2. Nanne of Father/ Husband :

3. Complete Postal address : Village .. Road

WandNo.

Police Station ..,........................

PostOffice -..

Dstrict.........

4. Name'of Children/Relative from whom maintenance claimed :

5. Present Address of Children / Relatives :

Village .......................-.... Road.

WardNo.

Policestation

Post Office .................... Pin Code

District...............................

6. Permanent Address of Children / Relative:

District

7. Yearly income of the ChildrenrRelative from all sources:

8. Details of order against which the present appeal is being filed:

9. Grounds of Appeal

10. Relief, prayed fc :

I l. Interim prayer, ifany :

verification 
Applicant

,I do hereby verify that the statements made above by me are true to the best
of my knowledge aad belief and in verificatiron thereof I put my signature
hereunder:

$ignatuc of &e applicart.

t="
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FORM B

I See rule 6(2) (bl I

. .' :

Acknowledgqent

Received from Smt/Shrillv{s.......................... $on/Daughtqr gf Smt/Shri/
Ms.............
sub-section (l)'of section 5 of tfie Maintenancb and Weifare of Parents t
and SeniorCitizens Act,2007 which has been registered and assigned the
ApplicationNo ...... of........,.

Signanrewith Seal

L
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FORM ..C

I See rule 8(l).]

Before the Presiding Offrcer, Maintenance Tribunat

ApplicationNo

Sh-/Smt.

..-,r..,....rr....-..,,.,.;,. :.. ::AppliCAnt

Versus

Sh-1Smt.

-...-.... Respondent

NOTICEOFCAUSE

, Whereas an application for maintenance under section 5(1) of the
Maintenance and Welfare of Parents and Senior Citizens Act" 2S?, has been filed
wherein you have been joined as respondenrirnd of which acopy isencloSed, has

been presented before this Tribunal.

You are hereby informed that tlte said application has bbin fixed for hearing

at ................ A.M on and that if you wish to state anything in reply to the

application,you may'appear beforei this Tribunal on tlat date' and file your
written statement 3 (Three) days before that day either in psrson u through any

Advocate duly instructed in tliis behalf.

Take notice that in default of your appearance onThe'd:r*e aforcmentioned,

the case shal! be heard and decided in your absence.

Givenundermy hand andthe seal of &eTribunalrhis---.-"".-..,-..--..'.-.,..-.day

BY ORDffi. OF TIM MATNTET'{ANCE TRIBUNAL

&n*rc {,i*t seal

of

h,
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FORM D

I See rule B(3) l

Before the Presiding OffBcer' Maintenalce Tribunal

Application No. ................... of

Smt-/Shriit1s.

Sh"/Smt. .......... .... Afplicant

Versw

Sh-/Smt

NOTICE

Whereas an Application has been filed by you under section 5(1) of the

Maintenance and Welfare of Parents and Senior Citizens Act,ZW7 before this
Tribunal;

And whereas Row this Tribunal has fixed your application for hearing at

..:.............. A.M. on ...................;

And whereas now if you wish to urge any'thing in support of your plea

taken in your application, you may appear befsre this Tribunal on that date eithe.r

in person or through any ,{dvocate duly instructed;

Now, take notice that in default of your appearance on the date

aforementioned, the case shall be heard and decided in your absence.

Given under my hand and the seal of the Tribunal this ..'...'.'....'....-.....

dayof ............

BY ORDER OF TITE 1\,IAINTEI{ANCE TRIBTNAI4

Signature with seal

To

F
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To

F'OXM E

I See rule 12(3) l

Before the Presiding OfFrcer, Maintenance Tribunal

Application No. ...-.......'-.....-...of.

Subject : Application No. .........-...-...... (...."""""' ""-"" versus --------;'* 'r; )

whereas an Application has been filed by the applicant under secrion 5(1)

of the Maineo*"" *d welfare of Parents and Senior citizens Act,2N7 , before

the Tribunal

And whereas the subject cited Application was fixed for hearing on....-....

AndwhereasinresponsetothenoticegiveninFormCtotheopposite
Party.theoppositepaftyappearedandshowedcouseagainstthemaintenance
claim;

And whereas the Tribunal has sought the opinion of both the parties as to

whether they wculd hke the matter to be refeFed to a conciliation officer;

And whereas now both the parties have exlnessed their willingness in this

behaif and upon the aski'g of tht Tribunal whether the parties would like'the

matter to be referred to a person included in the Panel prepared under rule 5, or to

any other pe,*on accepg;le to both the parties, no* both ihe parties have agreed

for your being appointed as the conciliation officer in the subject cited case;

Now, through this letter you are requested to try and work out a settlement

acceptable to both the parties, within a period not exceeding one month from the

date of receipt of this reference. copies of the application and replies of the

opposite party thereto are enclosed herewith'

Presiding Officer
Maintenance Tribunal

h"
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FORM F

I See rule I3(2) ]

MEJVTORANDI,]M OF SETTLEMENT

This Memorandum of Settlement (MoS) is worked out on this

(here-in-after referred to as the 'first party') and Sh'/Srnt".'"""'

(here-in-after referred to as the 'second party')'

Whereas the learned Maintenance Tribunal has designated me as the

Conciliation Officer and has directed to work out a settlement acceptable to both

the parties and to draw up a Memorandum of settlement vide orders

dated ............

And whereas in pursUance to the orders of the learned Tribunal, the

Conciliation O fftcer videlelter dated

to appear hefore him on -.. at 10'00 A'M;

And whereas now with the best efforts of the Conciliation Officer, both the

parties are now entering into this Memorandum of Settlement to formalize various'

terms and conditions of this MoS reached between them'

Now, therefore. the parties hereto hereby agree and this Memorandum of

Settlement witnesseth as follows:

1. That the second parry has agreed to maintain the first party to provide

such needs of the life like shelter, food, clothihg, medical facilities etq which

shall made the second party to lead a normal life'

2.Thatthesecondpartyshallpayasumof Rs' """"""""'to
the first party.on account of pocket money as well as t0 meet the day to day petty

expenses. This will be paid through .'.-;.-..".""""""""""mode of payment by

date of everY month'

3. That if at any stage, the second party fails to provide the facilities as

mentioned in the clause (l) above, then the second party shall pay a sum of

Rs................ per month as aMaintenanceAllowance tothe first party'
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This amount shall be paid by date of every month through

mode of payrnent.

4. That the second party undertakes that in cas€ h€lshe fails to abide by the

terms and c,onditions of this MoS then,:the'second party shall be liable to be

proceeded againstundertheprovisions of theMaintenance and Welfareof Parents

and Senior Citizens Aet,2007 as well as the rules framed thereunder.

a.
Note :- Also include any other terms and conditions of the settlement here.

Signed by the parties to this Memorandum of'Settlement on the date

mentioned by the and it shall.ccnle:lnto furce after all the parties have signed'

In witness whereof the parties hereto have set their hands, in token of
acceptance.

FirstParty' . -,'. " -l seconOParti.

ConciHation Officer

Wirness No. I

WirnessNo.2

h,
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FORM G

[See rule l3{2) 1

Before the Presiding Ofiicer, Mainten:nce Tribunal

In Appligation No' """""""""" of """""""""

ShJSmt.
Applicant

Versus

Sh/Smt"
Respondent

Place:

Dated:

Conciliation Officer

SI]BMSSIONOFREPIORT

Respectfirlly showeth :-
l.ThatthislearnedTribunalwaspleasedtodesignatetheundersignedas

the conciliarion officer under the provisions of the Maintenance and welfare of

Parents ond Senior Citizens Act, 2007'

2. That vide otdet dated ' this learned Tribunal directed to

work out a settl€ment which is acceptable to both the parties and to draw up a

Memorandum of Settlement'

3. That in pursuance to the orders of this Tribunal dated ' 
with the

besteffortsoftheConciliationofficer,aMemorandumofSettlementdated...
has been reacned wtr;cfis acceptable to both the parties.( copies to be attached)'

4.Thatthefollowingisthedetailedreportwhichhasledtotheworking
out of the enclosed Memorandum of Settlement'

Report:-
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FORM H

I See rule 13(3) ]
Before f:he *"*ru-* oT:ffiT;.:: 

:::lTl .

Sh"/Smt.

Versus

Sh.1Sml

Respondent

Respecttully showeth:

l. That this learned Tribunal was pleased to designate the undersigned as

the Conciliation Officer under the provisions of the Maintenalce and Welfare of
Parents and Senior Citizens Act, 2007.

2.That-vide order dated ......;........ ........ this learned Tribunal
directed to work oui'a'settlement which is acceptable to tloth the pafties and to
draw up a Memorandum of Settlement.

3: That in pursuance to the orders of this Tribunal, the Conciliation Officer
vide his letter dated ..

himon ..... at......................... AM.. :., ..

4. That on the date fixed, both the parties appeared before &e Conciliation
Offrcer.

5. That on the date fixed, an acceptable settlement could not be reached,
However, the parties were again summoned for .............
.;.................... ..and............. .,'.Buteventhennosetlement
could be reached.

6. That since no settlement could be worked out between the parties inspite
of the best efforts of the Conciliation Officer, as per the details given below :*

(a) ...............
(b) ...........,............,;..........

7. That the points of difference due to which the matt€r could not be
recorciled 31s 4s gndsl ;-

1.

2. ................................:.........

3. ...-...............

8. That in view of the facts stated above, the cirbumstances demand that
this learned Tribunal may proceed further in the matter as it deems fit and proper
in the circumstances of thiS case and the papers received from this Tribunal are

. returned herewith.

Place:
: Dated:
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FORM I
I See rule lS l

Appealformaintcnanpeuldersec{ion16oftheActbeforeAppe|late
Tribunal

IFormforfitinganAppealbeforettreAppellateTribuna|undersection
16(l) of the Maintenance and^Welfare of Patents and Senior Citieens Act' 20071

1. Name of the aPPellant :

2. Name of Father/ Husband :

3. Complete Postal address : Village""""""""""""'Road """"""""'
WardNo'

Policestatidn

Post Office """""""':"";.' Pin Code """""""
Disuict"""""

4.NameofChitdren/Relatiwfromwhommaintenanceclajmedl
:

5. Present Address of Children / Relatives i ,. ,

Ward No' """""""" " """ -"""r" ""
r,' policeStafion..............:...............-..............

a .......,..'........'... Pin Codq ::"""""'
..:: ..:,: rr: ri i'

, . Dstict '""""':'.':'.-r""':":'i"-'::"":'.'::"""'1"""'-1'

6. Permanent Address of Children / Relative:

'' : , Village ''"':'"";";":';""' Rood "''r:"""""':"""":
WardNo.

': Police Station """"""""""".'"""""""""""'

:.,i .r ,-. ' . PostOffic€';""""""""':;,?inCode"
Disnict............". -..."""""':""" """"""-"""""

T.Yearlyincomeo.ftheChi.'ldrerr/Relativefromallsources:-,..
8. Details of order against which the present appeal is being filed:

9. GroundsofAPPeal:

10. Relief, PraYed for:

Intefim Prayer, if anJ; 
.

APPlicant

Verification

Idoherebyverifythatthestatementsmadeabovebymeafetnretothebest
ofmyknowledgeandbeliefandinverificationthereofl'putmysignature
hereunder: ' Signature of the aPPlicant
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FORM J
: , , .... .;4. ,,. ,-.:

lSee rale I9l .;

Bcfore the AppeUate Tri!funal

ReceivedfromSmtJShrilfuts....l:';;11;';i.,:.1;.,So:rof SmtJS!1n4s-- ... -.. . '-' '
fow cOpies of rhe appeal preferred under sub section (l) of section 16 of the

: i". ..

Maintenance and Welfare of Parerrts qndSenior Citizens Act, 2007 against thc

order dated .,..........,-...... passed by the Maintenance Tribunal,

........,..-........-.-'...............j.........-....wiichhasUoen;e$tr&Orlndxsignedilie'Aip"tt::
Ns.....,...,..,..-:...:...-.-.-....,.....--..,.of ..r...-...",-.-Thetlare ofhearingofsppel is fixd

for ......:...,............,.......,4t...-,....-.....,.....,--.'A'l\fu?.M'' :: 'r 'J-' ' 
l

Sigqatre lttth q"d

*.
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FORM K

I See rule 201

Before the Appellate li6nnal
AppealNo.

Versus

Sh.iSmt.

, :.,. 
NOTICEOFCAUSE

Whereas an appeal under section 16( I ) of ihe ivfairrtenarrce ar-rd Welfar-e of
ParentsandSeniorCitizensAct,2o07,against.theorderdated..'........
passed by thd Maintenance Tribunal, has been'filed, *herein you have been

joined as respondent and of which a gspy is erclosed, has been p'resented before

this Appellate Tribunal; i

Now, you are hereby informed that the said appeal has been fixed for
hearing at ....................;....,A.M on..........'.....'..1and that if youwish tourgeanything

in reply to the appeal, you may appear.before this AppellateTribunal on that date,

an{ file your written statement 3 (Three) days before that day either in person of
through any Advocate duly instructed in this behalf.

Take notice that in default of your appearance on the date aforementioned

the case shall be heard and decided in your absence.

Given undermy hand and the seal of theTribunal this -'..-.'--.-.".'.--'..iay

BY ORDER. OF THE APPELLATE TRIBUNAL, --.-. ..-. (Name of district)

Signature with seal

NAVRAJSANDHU.

Financia! Comrnissioner and Principal

Secretary to Government Haryana,

Social Justice and Empowerment Department.

45945-L.R.-H.C.P.. Chd.

of


